1236 Oral Answers

Shrl Sanganna: May 1 know whe-
ther the Advisory Council set up
under Article 2¢4(1) of the Consti-
tution is autherised lo exercise con-
trol over the expenditure placed at
the disposal of the State Govern-
ment?

Shri Datar: 1 may Invite the hon.
Member’s attention to the fact” that
it is advisory in character and Ita
advice is generally accepted.

8hri P. N. Rajabboj: Have the Gov-
ernment distributed the amount to
every region?

8hri Dstar: Yes, the amounts are
distributed according to the
in the light of the réquiremefl of
each State.

Shri P. N. Bajsbha): How much
;?a(tm‘;“ has beeo given to each
{1

§brt Datar: It i3 a long statement.
8ir. It permitted [ shall regd.

Mr. Deputy<Speaber: If the I:on
Member la interested, he may
for it and the long st will be llid
on the Table,

Shri B. 8. Marthy: In the state-
ment placed on the Table, 8ir, Mad-
ras has been Riven only four lakha of
rupees whereas places like Madhya
Pradesh and Orlesa were given 12
lakhs and 22 lakhs respectively. May
1 know, Sir, why this disparity?

Shri Datar: Sir, this depends upon
the reports that we received and the
materials sent to us regarding the
various oOrojects for development.
These amounts have only reference
to the clalma they make.

Sbri B. 8. Murthy: Is it a fact, Sir,
that the Orissa State spent 40 lakha
of rupees In 1950-51 and 1951-52 and
therefore, the Government have given
22 lakhs of rupees? Is it not a fact
that the Madras Government spent
more than 50 lakhs?

Mr. Deputy-Speaker: What the hon.
Minister just now said ix that they
made claims. T States have to
come forward with certain claims.
You ask for more and more will he
given to you.

Shri P. N. Rajabhof: In view of
what Is glven to tbe scheduled and
aborlginal trlbes, will tke Govern-
ment Increase the amount for the
welfare of the scheduled castes and
backward classes?

Shri Dafer: The scheduled castes
might be backwsrd. -
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Shrl P. T. Chacko: May I know,
Sir, whether any portion of this
amount is spent for the welfare of
the scheduled castes who have
changed their religion?

Mr. Deputy-Speaker: How can
castes change their religion?

COoNMDMISSION UNDER ARTICLE 339

*1008, 8hri Bbeekha Bhal: Will the
Miniater of Home Affairs be pleased
to state whether Government propose
to appoint a Commission under
Article 339 of the Constitution In the
near future?

No such pro-
posal {s under consideration,

Short Notice Quastion and Amswer
(Starxx)

Ghrimal Bemu Clefravarity: Will
the Minister for Edncation be pleased
to state whether It is a fact that the
students of Nirmala College, Delhi
are on etrlke because of:

Niamara Coit.xor, Darat

(i) the disallowing by  tlie
American College authorities
of the recognlsed students
Unilon according to the ac-
cepted Constitution;

(i) the Dnion funds amounting
to about Rs. 50,000 helng
withheld by the Principal;

(iii) a student by the name of
aj Bhatia having been
kicked by an American
teacher while he was peace-
fully picketlng;

into white
staff rooms;

(iv) the segregation
and non-white
and

(v) separate and discriminatory
scales of pay of the teachers?

The Deputy Minhter of Natural Re-
sources aad fic Besearch (Shri
K. D. Malaviya)'. (1) to (v). Accord-
ing to avallable information, the an-
swer s in the negative in all tke
cases. The Principal has In fact ex-
pressed his astonishment at the alle-
gation that a student was assaul
by a teacher and stated that it i{s un-
founded. With regard to the charge
that there are separate staft rooms
and scales of pay for Indlan and non-
Indian teachers; this is not correct as
the College ls governed by the rules
of the Delhi University wbich does
not permit any discrimmation In
these matters.





